
BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

0.A. N0.209/2019 

IN THE MATTER OF: 

M. FATMI 

DISTRICT MAGISTRATE, 
G HAZI ABAD & ORS. 

VERSUS 

WITH 

.. . APPLICANT 

. .. R ESPONDENTS 

(STATUS REPORT ON BEHALF OF RESPONDENT N0.2 i.e. 

EXECUTIVE OFFICER OF NAGAR PALIKA PARISHAD 

LONI, IN COMPLIANCE BASED ON THE 

RECOMMENDATIONS IN ORDER DATED 30.07.2020) 

WITH 
[PAPER BOOK] 

[FOR INDEX: KINDLY SEE INSIDE] 

ADVOCATE FOR THE RESPONDENT N0 .2: 

CHAUDHARY SANJEEV KUMAR 



INDEX 

SERIAL PARTICULARS PAGE 

NUMBER NUMBER 

1. Index 1-2 

2. Status Report on behalf of respondent 
No.2 i.e. Executive Officer of Nagar 
Palika Parishad Loni, in compliance 3- \C 
based on the recommendations m 
order dated 30.07.2020 along with 
the affidavit. 

3. Annexure-A: Copy of the last 
order of the Hon 'ble Tribunal , dated /1- lG 
30.07.2020 

4. Annexure-B: 
True copy of the photograph showing 

17- }8 segregation for disposal of legacy 
waste 

5. Annexure-C: 
True copy of the photograph of the }9- 2. '2-landfill site located at Meerpur Hindu 

6. Annexure-D Colly: 
True copy of the photographs of the 

J3- 33 daily activities as per MSW Rules 
2016 in Loni 

7. Annexure-E Colly: 
True copy of the photograph of 
awareness campaigns run by 3 4- 38 
answering respondent with NGOs, 
Schools and RWAs 

8. Annexure-F Collv: 
A true copy of the Gazette alongwith 3 ~- 4~ the photographs of the posters 

9. Proof of service LJr 
10. Vakalatnama Y6 



BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

O.A. N0.209/2019 

TN THE MATTER OF: 

M. FATMI 

DISTRICT MAGISTRATE, 
GHAZIABAD & ORS. 

VERSUS 

. .. APPLICANT 

. . . RESPONDENTS 

STATUS REPORT ON BEHALF OF RESPONDENT N0.2 i.e. 
EXECUTIVE OFFICER OF NAGAR PALIKA PARISHAD 
LONI, TN COMPLIANCE BASED ON THE 
RECOMMENDATIONS IN ORDER DATED 30.07.2020 

MOST RESPECTFULLY SHOWETH: 

1. That vide order dated 30.07.2020 this Hon'ble Tribunal was 

pleased to direct the Respondent No. 2 i.e. Executive Officer of 

Nagar Palika Parishad Loni, to file a status report based on the 

recommendations given in the order for compliances 

undertaken on their end as per the directions of this Hon 'ble 

Tribunal. True Copy of the last order dated 30.07.2020 is 

annexed herewith as ANNEXURE-A . 

2. That Ms Shalini Gupta, currently posted as Executive Officer, 

Nagar Palika Parishad, Loni, hence respectfully submits the 

status report for compliances as per the official records, the 

below mentioned are the issues as directed by the Hon'ble 

tribunal in its previous order dated 30.07 .2020: 



S.NO. ISSUE COMPLIANCE 

I. 

I 
What is the current status of 11 t is most respectfully 

setting up of the dumping site submitted that Meerpur Hindu I 

I cum processing facility and J tandfill site is located I 

I 

remediation of Legacy waste? I approximately 7 km away from 

Principal Secretary was the population. Total land 

I directed to personally monitor I allocated for setting up of I 

the timelines. Kindly present landfill is 120 acres. This 

I the status report in this regard. I enormous 120 acres (8.2 1 

hectares) of land has a 

proposed plan for setting up a I 
waste-to-energy plant having 

capacity of 275 MTD. 

The screening of legacy waste I 

is being carried out after 

I following stabilization of 

I 
organic fraction The different 

EMP activities like water I 
I sprinkling, green area 

J development 

management 

I implemented 

and leachate I 
plan has been 

at site and the I 
local rack pickers are collecting 

the non degradable plastic in I 
glass \\'aste. 

photograph 

segregation 

True copy of the I 

showing 

for disposal of I 

legacy waste is annexed as 

ANNEXURE-B. 

Further, it is most respectfully 

submitted with regard to the J 

bioremediation of Legacy 



Waste is under process and is I 
taken care by Nagar Palika 

Parishad, Legacy 

disposal work has 

waste 

been I 

resumed from 10 October 2020 

1 that was halted due to rainy 

season by the committee. in 

I which work under progress at I 

the site and expected progress 

will be made in the next 04 

months. 

It was directed that the It is most respectfully 

Authorities should be vigilant submitted that keeping in \ iew 

I in future while selecting the the requirements mentioned in J 

sites for construction of the the MSW Rules 2016, the 

I 1andfill sites so that there I permanent landfill site has been I 
should be no objections from taken into possession 

the nearby residents leading to peacefully by the answering 

undue delay as has happened in respondent. That the Meerpur 

this case. What steps have been Hindu landfill site is located I 
taken in this regard? approximately 7 km away from 

the population. Total land 

allocated for setting up of 

landfill is 120 acres. This 

enormous 120 acres (8.2 

hectares) of land has a 

proposed plan for setting up a 

waste-to-energy plant having 

capacity of 275 MTD. 

C & DS, Unit-3 I of Uttar 

I I Pradesh Jal Nigam. Ghaziabad, 

, in connection with their point 



I J. 

has said that the work of Solid J 

\Vaste Management Plant in 

Meerpur Hindu has been I 
started from 20 November J 

2020 and at present, 45 percent 

I is complete. The work will be I 

I completed by 31 May 2021. 

True copy of the photograph of I 
I the landfill site located at I 

I Meerpur Hindu is annexed I 
I herewith as ANNEXURE-C. I 

I 
What is the current status of It is respectful!) submitted that. I 

solid waste management in I the previous contractor was I 

Nagar Palika Loni, District prosecuted for not complying J 

Ghaziabad? with MSW Rules, 2016, by 

I UPPCB. Therefore after I 
following the due process of E- , 

J tendering, M/s Guruji 

I Infrastructure Pvt. has been I 
a\\ ardcd with the contract of 

I solid waste management in the 

LONI Nagar Palika Parishad. 

In relation to this issue, it is to I 

I 
be made aware that in the 

present time, the work of 

I cleaning the system of the body 

is being executed by M/s I 
I Guruji Infrastructure Pvt. Ltd. I 
I According to the contract made 

b) the said firm with the body, 

I prima~y and secondary 

sweeping is being done by l 



100% door to door collection, 

segregation at source, avoid 

water logging, cleaning of silt 

in drain/nala. Maintenance of 

dump site, collection & 

transportation etc. is being 

done and the garbage is carried 

by the covered vehicles having 

green tarpaulin and taken to 

dumping site. In this regard, 

the oversight committee has 

been informed through PPT via 

VC on 25.01.2021. True copy 

of the photographs of the daily 

activities as per MSW Rules 

2016 m Loni is annexed 

herewith as ANNEXURE-D 

Colly. 

5. What are the long term Regarding the said issue, the 

measures taken to prevent Hon 'ble court would be 

occurrence of such instance in pleased to know that Meerpur 

future? Hindu has been allocated with 

a permanent and stable site in 

which the construction work of 

Solid Waste Management Plant 

is in progress. Processing work 

will be done on the said land 

and it will also be ensured that 

legacy waste is not collected in 

future. 

Further, continuous efforts will 

be made to widen wakefulness I 
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among the people as well as 

contractors through various 

awareness drives. The 

department will also make 

various efforts to collaborate 

with local NGOs and schools 

to ensure community 

involvement and participation 

in civic duties. In addition to 

this, the local residents and the 

contractors involved will also 

be made aware by fine and 

penalty procedures. The 

wrongdoers in any case will be 

duly penalized as per the rules. 

True copy of the photograph of 

awareness campaigns run by 

answering respondent with 

NGOs, Schools and R W As is 

annexed herewith as 

ANNEXURE-E Colly. 

Further, the answering respondent has taken steps to comply with the 

directions of the Hon'ble Tribunal to impose penalties on regular 

offenders who are environmental polluters. A true copy of the Gazette 

Notification of the Nagar Palika Parishad Loni, which was notified on 

02.03.2019 alongwith awareness on penalty issues have been reflected 

through banners & posters. A true copy of the Gazette alongwith the 

photographs of the posters 1s annexed herewith as 

ANNEXURE-F Colly. 



PRAYER: 

It is respectfully prayed that the answering respondent has taken 

utmost sincere efforts to comply with the orders directed by the 

Hon 'ble Tribunal. Hence the present status report may kindly be taken 

on record. 

New Delhi: 
Dated: cl._+ ,)·J I Through 

CHAUDHARY SANJEEV KUMAR 
ADVOCATE 

D-21, L.G.F., JANGPURA EXTN. 
NEW DELHT-110014 

MOBILE: 9312882561 
EMAIL: sanjeevchaudhary 1 l@yahoo.com. 



BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

O.A. N0.209/2019 

IN TH~ MATTER OF: 

M. FATMI ... APPLICANT 

VERSUS 

DISTRICT MAGISTRATE, 
GHAZIABAD & ORS. . . . RESPONDENTS 

AFFIDAVIT 

I, Shalini Gupta, D/o Shri S.P. Gupta, aged about 43 years, presently 
posted as Executive Officer, Nagar Palika Prishad, Loni, district­
Ghaziabad, Uttar Pradesh, do hereby solemnly affirm and state as 
under: 

1. That I, the above named deponent, am well conversant with the 
facts of the present case based on official records and I am duly 
authorized to swear the present affidavit. 

2. That the accompanying status report has been drafted by my 
counsel under my instructions and the contents thereof are true 
and con-ect to my knowledge based on official records. The 
annexure are true copies of their respective originals. 

3. That the contents of the accompanying status report are true and 
correct to the best of my knowledge and belief and no part of it 
is false and nothing has been concealed. @J 

DEPO~ NT 

• db f e1i1erea1.k,-.cr:11 ,c1 
Solemnly afltrm. C "" I d~,,i\led rs COf1'" 
explained 10 the deponan a f ~, 
• ~;~~issioner, New Delhi 

2 7 f t S 'l U'L I 

CERTIFIED THAT THE DEPONENT 
has solemnly affirmed before me _at Delhi 
that the contents of the affidavit. which 
have been read & explained to him ar 
true and correct to his k.nowl e. 

Notary 
2 7 ~F~; 



Item No. 04 

M. Fatmi 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 209/2019 

(With report dated 10.07.2020) 

Versus 

I f 

Court No. 1 

Applicant(s) 

District Magistrate Ghaziabad & Ors. Respondent(s) 

Date of hearing: 30.07.2020 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICES. P. WANGDI, JUDICIAL MEMBER 
HON'BLE DR. NAGIN NANDA, EXPERT MEMBER 

Respondent( s): Mr. Pradeep Misra and Mr. Daleep Dhyani, Advocates for UPPCB 
Mr. Sanjeev Choudhary, Advocate for R-2 
Ms. Priyanka Swami, Advocate for State of UP 
Mr. Deepak Kumar, Principal Secretary, Urban Development 
Mr. Ajay Shankar, DM Ghaziabad 

ORDER 

1. This order is being passed in continuation of order dated 

26.02.2020. The issue for consideration is the remedial action against 

illegal dumpling of garbage by Nagar Palika, Loni, District Ghaziabad, 

Uttar Pradesh. 

2. Vide order dated 02.04.2019, a factual and action taken report was 

sought from the Uttar Pradesh State Pollution Control Board (UPSPCB) 

and the District Magistrate, Ghaziabad. Report dated 25.05.2019 was 

considered vide order dated 08.08.2019 and in view of acknowledged fact 

situation of illegal dumping and burning of garbage, further action taken 

report was required to be furnished. 
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,~ 
3. The matter was last considered on 26.02.2020 in th e light of report 

of the Principal Secretary, Urban Development, Uttar Pradesh dated 

25.02.2020. The Tribunal found that the State had failed to perform its 

duty inspite of repeated directions and further effectives steps were 

required, the relevant observations are: 

"15. In view of above, we grant two months' time for 
effectively implementing the Rules failing which this 
Tribunal will have no option except to direct coercive action 
personally against the Principal Secretary. The Principal 
Secretary, Urban Development may remain present in person 
with the compliance status along with the District 
Magistrate, Ghaziabad and the Executive Officer, Municipal 
Council, Loni on the next date. 

16. The Committee headed by Justice S.K. Singh, former Judge, 
Allahabad High Court may also send its report in the matter before 
the next date by e-mail at judicial-ngt{ty]ov. in. 

1 7. A copy of this order be sent to Committee headed by Justice 
S.K. Singh, former Judge, Allahabad High Court, the District 
Magistrate, Ghaziabad and the Executive Officer, Municipal Council, 
Loni by e-mail for compliance." 

4. In view of above, action taken reports have been filed by Nagar 

Palika Parishad Loni on 23 .07.2020, by the Department of Urban 

Department, Govt. of UP dated 28.07.2020 and by the Oversight 

Committee on 10.07.2020. We may only refer to the report of the 

Oversight Committee: 

"Compliance report of Urban Development Department 
dated 29.06.2020: 

In regard to the order of Hon'ble NGT the Executive officer Nagar 
Palika, Loni, District Ghaziabad, Uttar Pradesh has submitted the 
compliance report to the Oversight Committee, Lucknow. The 
details are as follows: 

1. Old dumping site of Ahmad Nagar Navada site, 
Nagar Palika, Loni, District Ghaziabad, Uttar 
Pradesh: This dumping site in Ahmad Nagar Navada 
was earlier used by Nagar Palika Parishad, Loni for 
disposing of waste. However, the dumping on the site 
has been stopped and no fresh waste is being dumped 
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,~ 
on the site. The report of UPPCB dated 13.09.19 also 

concurs with the same that no fresh waste is being found 

in inspection. For the legacy waste accumulated on the 
site over past years, the Nagar Palika Parishad Loni was 

directed to execute plant for the scientific treatment of 
the legacy waste as per CPCB guidelines of March 2019 
related to treatment of legacy waste. 

• For the treatment of the legacy waste accumulated on 
the site over past years, an advertisement for calling e­
tender was published on 23.03.2020 (Annexure 1). 

• On 01.04.2020, Muskan Jyoti Samiti quoted the 
minimum price and got the tender. On 17.04.2020, 
the Executive officer issued a letter for the estimation 
of the legacy waste on-site on 20.04.2020 (Annexure 

2). 
• The legacy waste was estimated to be 72072 MT on 

the site (Annexure 3). 
• On 4.05.2020, Muskan Jyoti Samiti was asked to submit 

a time-bound action plan through a letter by Executive 
officer (Annexure 4). 

• On 20.05.2020, Principal Secretary, Urban 
Development in his letter to Managing Director, Jal 
Nigam requested for the re-estimation of the legacy 
waste within 15 days (Annexure 5). 

• Urban Development Department assured the 
Oversight Committee in the meeting on 30. 6.20 that 
the legacy remediation work will be completed in 6 

months. 

2. Current Waste Dumping on Site Nithora Road: The 
current waste dumping is taking place at Nithora 
Road site. However, permission from the State Pollution 

Board is pending. On 20. 02.2020, Nagar Palika Parishad 
Loni has applied for the permission to UPPCB (Annexure 6). 

• It was also informed that the waste lying at the 
Nithora Road site will be treated at the Material 

Recovery Facility (MRF) proposed at Kasim Vihar 
Pani ki Tanki, Loni. The tender details are annexed 
as Annexure 7, the treatment facility is likely to be 
functional within three months as informed by EO, 
Nagar Palika Parishad, Loni, Ghaziabad. 

3. Sanction of Scientific Landfill Management and 
Processing Facility at Mirpur Hindu: The state 

government has already sanctioned Rs. 5. 31 Crore of 

fund fo r development of scientific landfill site and 
processing facility for Nagar Palika Parishad Loni. The 
Fund has been released in the year 2009 to the 
executing agency CNDS, UP Jal Nigam. 

• There were objections from the nearby residents on 
the construction of the scientific landfill site and 
Solid waste processing facility at the selected site. 
So possession of the said land could not be taken 

3 



for so many years. However, now the District 

Magistrate with the help of police fo rce has 

managed to get the land on 12/ June/ 2020 

(Annexure 8, 9). The site photos are annexed in 

Annexure 10. 
• Earlier Jal Nigam had prepared a DPR of 125TPD which 

they are revising to 300 TPD. They will be able to do it 

by 15.07.2020. 
• The work of construction of boundary wall around 

this land is in progress. During the meeting of the 

Oversight Committee held on 30.06.2020, it was 
informed that after completing the work of boundary 

wall they shall make eff arts to start the processing 
facility within 8 months. 

4. Transportation of Solid Waste in open vehicles: It 

is submitted by the Nagar Palika Parishad that the 

waste is being collected and transported in covered 

vehicles. Nagar Palika Parishad, Loni has 

contracted out the work of door to door collection 
and transportation to an agency. The geo-tagged 
photos are annexed in Annexure-11. 

5. Prosecution: During the meeting of Oversight Committee 

it was inf or med that: 

• UP PCB has granted sanction for prosecution against 
Ml s Aryan Group of Guard Services, Lucknow and the 
fue is in process. 

• The Member Secretary, UPPCB, informed that on 22nd 
May 2020, letter for according sanction under section 

197 of CrPC for prosecution of the erring officers has 

been sent to the Urban Development Department 
and permission from the appropriate authority is 

awaited. 

Recommendations: 

In the view of above, we recommend as follows: 

1. Principal Secretary will personally monitor the 

timelines given both for setting up of the dumping 
site cum processing facility and remediation of 
Legacy Waste. 

2 . The Authorities should be vigilant in future while 

selecting the sites for construction of the landfill site so 

that there should be no objections from the nearby 

residents leading to undue delay as has happened in 

this case. 
3 . Keeping in view the direction of Hon 'ble Apex Court 

and Hon'ble NGT in O.A. No. 606/2018 dated 
07.01.2020, and O.A. No. 209/2019 on 2 6 .0 2.20 20, 

the Chief Secretary is required to submit a quarterly 

compliance report m respect of significan t 

4 



environmental issues to Hon'ble NGT with a copy to 
CPCB. 

4 . The Chief Secretary may be asked to send a copy of 
the quarterly compliance report to the Oversight 
Committee for proper monitoring. 

The Oversight Committee has considered the issue of illegal 
dumping of garbage by Nagar Palika, Loni, District 
Ghaziabad, UP in this report. This issue has been 
elaborately dealt with also in the order of Hon'ble NGT 
dated 10.01.2020 passed in OA No. 606/ 2018 in re: 
Compliance of Municipal Solid Waste Management Rules, 
2016. The Committee report on QA No. 606/ 2018 is being 
sent separately. 

The Member Secretary, UPPCB is directed to send this 
report to the Registrar General, National Green Tribunal, 
Principal Bench, New Delhi for placing the same before the 
Hon'ble Tribunal with a copy to the Chief Secretary, 'Government of 
Uttar Pradesh for necessary action. The report also be uploaded on 
the website of the Committee. " 

5. In view of above report from the Oversight Committee, it is not 

necessary to refer to the reports of Nagar Palika Parishad Loni and the 

Department of Urban Department. We accept the recommendations of 

the Oversight Committee and issue directions in terms thereof. The 

Oversight Committee may send its further report of status of compliance 

as on 31.12.2020 before the next date by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF /OCR Support PDF 

and not in the form of Image PDF 

A copy of this order be sent to the Oversight Committee by e-mail. 

List for further consideration on 05.02.2021. 

Adarsh Kumar Goel, CP 

S. P. Wangdi, JM 
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July 30, 2020 
Original Application No. 209/2019 
DV 

1£ 

Dr. Nagin Nanda, EM 
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PROOF OF SERVICE FOR THE STATUS REPORT 

TO:-

Served Via E-mail. 

u.f 

~~ 
CHAUDHARY SANJEEV KUMAR 
En. No. D-1627/12 Advocate 

Chamber No. 365 
Patiala House Courts, New Delhi-110001 

Mobile No. 9312882561 



IN THE COURT OF: /'.IATIOr:JAL l)«,t:=E:Nfll13UNAL, [RtNC1fAL &vcH 
. NEW Del.Ht 

Suit/ Appeal No. 0 ·A· 2.o9 OF 2.olj JURISDICTION of 201 

In re :-
• 

rn . l='A1Mt Plaintiff (s) or Petitioner(s) 

Appellant(s) Complainant(s) 

VERSUS . 

J>1sTR1CT MMJSTRME af.-f/0-IMII-D lotS,oefendant(s) /Respondent(s) I Accused 

KNOW ALL to whom these present shall come that I/ We 3 HAU N I Gu PTA,, 

Ex EcuJJV& OFAce.R, NAC(A-€ fAUk" PAR1s-u1to,. LoNJ. J\1sJI-0~'21~A.D 

The above n~rned RES PO H DENT NO - 2-. do hereby appoint 

g ANTEE: V CH A \)f:>H Af<y (1> /I(, 2-, ( J 'l..) 
1 

.D-21, L4 F) TAN6fVRA EXTf:tJ~10N, NEN Dfj_/-fJ - /9, 

P- o 11- 4 o 1593 1...s- m- '7.3J 258'256 I 
~mAIL- SO·l\f\j°~J~ 11@.. ~o.b.$tJ, ~ 

(herein after called the advocate/s) to be my/our Advocate ih1he abov~ oted case authorize 

him/them:-
To act, appear an 

the same may be tried or! 

payment of fees separate­

. To sign file, verin. 

review, revision, wit 

deemed necessary 

fees for each sta . 
To file and take b -=- ~ .· :eny the documents or opposite party. 

To withdraw or c - Ao~cArEs ~ELF~E%~~ ' ni~ ration any differences or disputes 

thatmayarisetouc~ ing~ · ,,,,· -~0
~ ~~et· · ~ . 

~ l ' --
Totakeex 1c = i,,_ - • -

To depo~it, dr . ~~ .Q!3!!1c-" !!'~Pe~ ~se and grant receipts ~ereof and to do all 

other acts and things w1 ·•~· · , '''"> ~., ..•.. . ~ - .J:,e for the progress and m the course of the 

prosecution on the sa!d case. 

To appoint and iM•· · - ' · :er authorizing him to exercise the power and 

authority hereby conferr ~ov'<rc ""s'.w'el.F~~ i think fit to do so and to sign the power 
. --=- :==; ~ 0£CH1 

of attorney on our behalf · ""oe · • - · 

And I/ Wet ,~ ~ f : ~ s'.$ ~ fy and confirm all acts done by the Advocate 

or his substitute in · ~ ~ :t~wtWms ie by me/us to all intents and purpose. 

And I/We undert: · ,. , • _. ,.. ... ,1 d...icnorised agent would appear in court and all 

hearings and will inform tr1e Advocate for appearance when the case is called. 

And I/We undPrsigned do hereby agree not to hold the advocate of his substitute responsible 

for the result of the said case. The adjournment costs whenevei ordered by the court shall be of the 

Advocate which h,:? shall receive and retain for himself. 

And I/We undersigned do hereby agree that in the event of the whole or part of the fee 

agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the 

prosecution of the said case until the same is paid up. The fee settle is only for the above case and 

above Court. I/We hereby agree that once the fee is paid, I/We will not be entitled for the refund of the 

same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be 

paid again by me/us 

IN WITHNESS WHERE OF I /We do hereunto set my/our hand _w ~ese presents the 

contents of which have been understood by me/us on this ......... .. :J,:j .. {'tJ:-:rr .2.:t{)JJ.day 

Of •.••••.•.••••••••...•••.•.••.••••••••••••...•••• 201 

Accepted subject to the t~rms of the fees I'. _ I , ~ 

t C~llbHARY SANJEEV KUMAR ~J,,...W.Y" / 

Advocate ~o~. 27/12 Ad\01tattt Client 

Chamber No. 365 

atllll Hou_se Courts. New Deijl~ the Signature/Thumb Impression of the Client 

Mobile No. 9312882561 Who has signed in my presence 


